2 Origingl Application no. 261 of 1992.

CENTRAL ADMINISTRATIVE TRIBUNAL _ ALLAHABAD BENCH
LAHABAD .

Allahabad this the QL“ day of 1996,

Hon! ble Mm. Justice ch. Saksena Vicé~3h;irmanﬂ _:
Hon! ble » Da t mini rative Member.

Originagl Application no., 260 of 1992.

Shiv Narayan Pateriya, S/o Sshri R.R. Pateriya, B/o Gan-
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur-

ese Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay, VT.

ii. Chairman, Railway Service Commission (now known
as Rallway Recruitment Board), Bombay Central,
Bombay .

iii. Divisional Railway Manager, Central Railway, Jhansi,

o0 e RESpoentS
Alongwith

Ghanshyam Dass Chaurasiya, S/o shri H. Chaurasiya,
R/o 9, Ganesh Bazar, Jhansi.

s+ Applicant.

Versus

i. Union of India through General Manager, Central
Railway, BombayyT.

ii., Chairman, Railway Service Commission {Known as
Railway Recruitment Board now) , Bombay Central,
Bombay.

.« 0s Re sponde n'tS-t
2. Original Application no. 262 of 1992.
Ramashanker Tripathi, S/o Sri H.L. Tripathi, R/o 4,

Sujekhan Khirki, Jhan51.
... Applicant

Vergus

j
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3 nion of Indiag throuh Genera

Uil Manager, Central
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I

ii., Chairman, Railway Service Commission ( now known
~as Railway Recruitment Board), Bombay Cenatral,
BambaYQ

iii. Divisional Railway Manager, Central Railway,
Jhansi.

oo Rgspbndéhts.J

%. Original Application no. 203 ot 1yvz.

Ram Kumar Mamdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Bihari ji ka Mandir, Babina Cantt, District Jahnsi.

e0 e Applicant.

Versus

i. fUhion of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay.Central,
BombaY.

ea e Respﬂndenta.

&. Original Application no. 264 of 1992.

Rakesh Kumar Srivastava, S/o Sri V.,P. Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.

i.
es. Applicant.
Versus
i, Union of Ipdia, through General Manager, Central ,
Railway, Bombay VT, i
ii. Chairman, Railway Service Comm§ssion ( now known B
as RallvuY Recruitment Board), Bombay Central,
Bombay VT. 1

iii. Divisional Railway Manager, Central Railway, Jhansi.

" e He' Sp Dr}dents .

¥ '_' i "1 e

. Original Application no. 265 of 1992, fi

Km, Altka Wakankar, D/o Shri V,G. Wakankar, R/o 49
Narsingh Rao Toriya, Jhansi.

= 8 @ &Jpljfant

Versus

1 Union of Illdj_a Tllrﬂugh General Manager, Central

A ...d/-

-

rvt"
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Railway, Bombay VI.

as Railway Recruitment Board), Bombay Central,
Bombay.

ii. ‘bhairman, Railway Service Commission (now known

e Hesponda l’lt!.

4
=k
"
i

:Kuwar ﬁgar?fl, s/o Shri N.C. Agarwal, R/o 45,

4

e

4

LWL

s T

o

¥. Original Application no. 266 of 1992.
D
c

h |
. 1]
d dila, JIIGISa e

o ® 8 Applicant.
Versis

i. Upion of India through General Manager, Central
Railway, Bombay VT. :

ii. Chairman, Railway Service Commission (now known as
Railway Recruitment Board), Bombay Central, Bombay.

g3 Divisionaipﬂailway Manager, Central Railway Jhansi.

- ... Respondents.
0.A .26 of 1992

B; Avdhesh Kumar Vaidh, S/U Shri U.S. Vaidh, H/D 131
Devri Mohalla, Ranipur, District, Jhansi.

«.+ Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
ag Railway Recruitment Board), Bombay Central,
Bombay.

s+ Respondents.

@. Original Applicationno. 268 of 1992.
Satya Prakash Dubey, S/o Sri B.P. Dubey, C/o Bunde lk hand
Medical Stores, Nariya Bazar, Jhansi.
Aoeam T R e
L M bl

Versus

1s Union of India through General Manager, Central
Yailway, Bombay \T.

- . .n3irman, Rallwcy sService Commission ( now Known
35 Railway Recruitment Board), Bombay Central ,
3ombay.

\q ¢ T e M

RE
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e A

)0 . Original Application no. 269 of 1992

Sripal Sing s/o shri Rajjan Singh, R/o Post and Village
ChirhUI Dis t. Eta“ah (UMP4)-

oo Applicant-

Versus

i. Unicn of India through General Manager Central
Raulway, Bombay VT.

ii. Chairman, Hailwa{ Service Commission é:ow known
as Railway Recruitment Board), Bombay Central,

Bombay.

jii. Divisional Railway Manager, Central Railway, Jhansi.

««. Respondents,
1{. Original Application no. 270 of 1992,

Rajesh Kumar Srivastava, S/o Shri I.D. Srivastava, R/o
86 Chandra Shekhar Azad, Ganesh Bazar, Jhaesi.

ee e AppliCant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT,

ii. Chairman, Railway Service Commission (now known
as Rallway Récruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

s+ Respondents.

19. Origingal Apnplication no. 271 of 1992.

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and
Post Bhamboisir, Tehsil Talbehat, Distt. Jhansi.

i

& 4 @ Applicanti

3
Versus
i. vnicrn of India through General Manager, Central B
“ndiive , BHombarr VI -
E 3
2 15 4P chaiymar i lway Service Commission (now known
ES ;L*;xu, chrultrrnt Board), Bombay Central, §
omb A
\
\
i“._':‘l“" U -5/-‘
- r



/l 5 // W
jii. Divisional Railway Manager, Central Railway,
Jhanst.
LR J__RQSPOME nts.
.13, Original Application no. 272 of 1995Ji::‘. 6w |
Jai Prakash MisEra,{S/o Shri Madan Mohan Lal Mishra, R/o
CIJ.., Bﬂragauu. Jhaneld .

LB B

App licant.

Versus

Union of India through General Manager, Central
Railway, Bombay VT,

ii. Chairman, Railway Service Commission ( now known
‘as Railway Recruitment Board), Bombay Central,

Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

i,

eses Respondents.

1. Original Application no. 273 of 1992.

Sayyed Aizaj Mohammad, S/o Shri S.I. Mohammad, R/o
682/6, Tondon Compund, Civil Lines, Jhansi.

s o0 A.pplicant-

Versus

Union of Indi a through General Manager, Czntral

Railway, Bombay VT.

ii., Chairman, Railway Service Commission,( now known
as Hallway Recruitment Board), Bombay Central,
BOmbaY.

iii. Divisional Railway Manager, Central Railway,

Ji‘lanSi '

a4 RESpUndentS-

14, Original Application no. 274 of 1992.
Rawat, R/o 83 Chhatra-

Deepak Babu Rawat, S/o Shri R.N,
salpura, Lalitpur (U. 2 )i

P A.pp licant.

Versus

nion of, lnﬂla 'thr““(]r] e T )& I"al manach.r, Centr
Hailway, Bombay VT.

\? P ;

-
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ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bombay.

i

B
:'.:.‘;
B
..1|
1
1
'
B

iii. Divisional Railway Manager, Central Railway,
Jhanﬁi.

so Raspondﬁntso

-
- il

16, Original Application no. 276 of 1992.

Santosh Kumar Sharma, S/o Shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

e Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii, Chairman, Railway Service Commission (‘now known
as Railway Recuritment Board), Bombay Central,
Bombay.

ijii. Divisional Railway Manager, Central Railway,
Jhansi. :

+++ Respondents§

1. Original Application no. 276 of 1992.

Mahesh Chandra Sharma, S/o Shri R.D. Sharma, R/o 241
Outside Datiz Gate, Behind Home Guard Training Center
Jhansi,

es e Applicant.
Versus

ie Union of Ipndia through General Manager, Central
Railway, Bombay VI.

13, Chairmsn, Railway Recruitment Board (Priviously
known és Kailway Service Commission), Bombay
Certral, Bombay.

o0 e RESponden‘ts.

ke Original Application no. 277 of 1002,
R.S. Updhayaya. S/o Sri H.S. Updhayaya, R/o Railway Qr.
no. G-Ilock, Agra Cantt.

oos Applicant,

Versus i
1. Jrnion of Incia thrﬂugh Gerneral Huhng¢r, eentrsi é.
IT - 3
\ gL §
r ¢ .
R 5
-
4



WES S

.. Railway , Bombay VI,

ii. Chairman Railway Service Commission ( now known
as Railway Recruitmant Board) , Bombay.Ceptral,
Bombay'- .

$48% Divisional Railwar Manager, Central Railuay.
Jhansj-n c . -

TR RﬁSPOl’ﬁGﬂtS-

1@. Original Application no. 278 of 1992.

Om Prakash Rai, S/o Shri P.P. Rai, R/o (C/0) Bhatriya
Lodge, Manick Chowk Jhansi.

se e mp Iicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Hailway Recruitment Board), ombay Central,
BnmbﬂYt :

jii. Divisional Railway Manager, Central Railway,
Jhansi.

see RESpﬂndentS-

20. Original Application mo. 279 of 1992.

Ajai Kymar Upadhayaya, S/o sri B.L. Updhayaya, R/o 182/1
Barubhonde 1a, Jhansi.

«ss Applicant.

Versus

35 Uni-n of India through General Manager, Central
Railway, Bombay VT,

ii. Chairman Railway Service Commission ( now known

as Railway Recruitment Board), Bombay Central
Bombay.

iii. Divisional Raklway Manager, Central Railway,
Jhans1.

TR HespondentS.

2§. Original Application no. 280 of 1992.

Rem Swarup Ahirwar, S/o Shri Tamhe, F/o Gram Berei P¢st
Lohaga Via Konch, Distt. Jhansi,

ese Applicant

Verc e | ML. R - I 65




S
i. Union of India through General Manager, Central
Railway, Bombay VT.
ii. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
BDmbaY- :

iii. Divisional Railway Manager, Central Railway,
Jhansi. - SR

ese Rﬁspondents-

21. Original Application no. 281 of 1992,

Mahendra Kumar Tripathi, S/o shri B.D, Tripathi, R/o
305/2, Jhokan Bagh, Jhansi. | i

se e APPliCEﬂt;
Versus

i, Union of India through General Manager, Central
Railway, Bombay VT,

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay, Central
Bombay. ’ -

iii, Divisional Railway Manager, Central Railway,
Jhansi,

e+ Respondents.

23. Original &pplication no. 424 of 1992.

Rajesh Chandra Tripathi, S/o Shri A.S. Tripathi, R/o
Kaloo Kuywan, Tinwari Road, Banda.

) Applicant.

Versus
d Union of India through General Manager, Central
Railway, Bombay VT.
ii. Chalrman, Haillway Service Commission (now known
as Rallway Recuritment Board), Bombay Central,
Bombay.

¥

iii. Divisional Railway Manager, Central Railway, Jhansi.

ss+ Hespondents.

2%k. Jriginal Application nco. 425 of 1992,

m

Rakesh Kumar Awasthi, S/o shri L.S. Awssthi, R/o 76
Wesecot, 'Bara Bazar, Jhansi.




Tl R

Versus

'n of India through General Manager, Central
‘way, Bombay VI.

~man, Railwai Service Commission (now knonw
ailway Rgcruitment Board), Bombay Central,

aYe

-

fsional Raiway Manager, Central Railway,

se RESpﬂndEnts.

‘nal Application no. 428 of 1992.

Khan, S/o Shri N.U. Khan, R/o Deen Dayal Nagar
Building Material, Nandanpura, Sipri Bazar,

. 0w Applicant-
Versus

n of India through General Manager, Central
way, Bombay VI.

‘rman, Railway Recruitment Board (Previously
w as Ralilway Service Commission), Bombay

.sional Railway Manager, Central Railway,

1Sl

e 0o HespondentS-

1inal Application no. 429 of 1992.

it Awasthi, S/o shri R.R. Awasthi, R/o Mohalla
0. Talbehat, Distt. Lalitpur (U.P.).

L BN B Applicant.
Versus

on of India through G&neral Manager, Central
.way, Bombay VT.

irman, Railway Service Commission ( now known
Railway Recnuitment Board), Bombay Central
Day.

isional Railway Manager, Central Railway,
nsi.

«++» Respondents.

AR 7 1

\
f
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i. Union of India through General Manager, Cen'l:ral
Railway, Bombay VT.

ii. Chairman, Railwa! Service Commission ( now known
as Rai lway Recru tmant Board). Bombay Central,

BombaY‘ . “1 & I - h&ﬁiﬁ & THAGAT
111, Divisional Railway uanag-p Central Railw Ly TSR
JhanSii - = ’.II f‘; ok l I

22. Original Application no. 281 of 1992.

Mahendra Kuymar Tripathi, S/o Shri B.D. Tripathi, R/o
305/2, Jhokan Bagh Jhansi. “

.- oo Applic ant.
Versus

= 15 Union of India through General Manager, Central
Railway, Bombay VI,

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay; Central
Bombay.

iii, Divisional Railway Manager, Central Railway,
Jhansi.

L

«es Respondents.

22. Original &pplication no. 424 of 1992.

Rajesh Chandra Tripathi, S/o shri A.S. Tripathi, R/o
Kaloo Kuywan, Tinwari Hnad Banda.

“o 0 Applic.ant-
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

p

ii. Chairman, Railway Service Commission ( now known
as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.

oo e _REspOl'ldentS-

2%. Original Application no. 425 of 1992.

Rakesh Kumar Awasthi, S/o shri L.S. Awasthi, R/o 76
Wasudeo,'Bara B3zar, Jhansi.

¢ s Appliﬂaﬂtr

\
%.J, 0oieies9f/m

‘I ]
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2. Origingl Application no. 916 of 1992

Madhukar Deo Pandey, S/o Shri R. Pandey, R/o Post -
BaldeD. Distt. Mathura (U;Pn)o

+ee Applicant,
- i J' i ! F_.,' .' -

i. Union of India through General Manager, ‘Central
Railway, Bombay VI,

Versus

ii. Chairman, Railway neciulimcent Board (Previously
known as Railway Service Commission), Bombay
Central, Bombay.

iii, Divisional Railway Manager, Central Raiiway,
Jhansi.

eee RespondﬁﬂtS-

28. Original Application no. 918 of 1992.
Rajendra Kumar Srivatava, S/o Shri V.S. Srivastava, R/o

554/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar,
Jhansi.

(N _Applicant-
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Boagrd, Bombay, Cen-

tral (previously known as Railway Service
Commission) .

iii. Divisional Raillway Manager, Central Railway,
Jhansi.

oo e Respﬁndents.

2. Original Application no. 920 of 1992.

Ram Gopal Rai, S/o Shri B.L. Rai, R/o 29 Ramlila Maidan,
Babina, Distt. Jhansi.

8 Applic.an‘t

Ve sus

i. Union of India thrcugh Gen=ral Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (Previously

knowa as Rzilway Service Commission), Bombay
Central

eos Applicant,
\
@ﬂL o saell/=




£l LYY,

iii. Divisional Railway Manager, Central Rallway,
Jhansi.

«+. Respondents.,

2Z6. Original Application no. 922 of 1992

Pankaj Kumar Gupta, S/o Shri s.B. Singhal, R/o Rly.
Qr. No. MB 178-A, Station Road, Agra Cantt.

oe e ﬂpplican‘t.
Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously

known as Railway Service Commission), Bombay
Central.

iii, Divisional Railway Manager, Central Railway,
Jhansi.

..+ Respondents.

3q . Original Application no. 923 of 1992

Pradeep Kumar, S/o shri P. Narayan, R/o house no. 475
near Bihari Ji Ka Temple, Babina, Jhansi.

o s e Applit:ant.
Versus

ie Union of India through General Manager, Central
Raiilway, Bombay VT,

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Centraln

iii. Divisional Railway Manager, Central Railway,
Jhansi.

«s++ HRespondents.

3% Original Applicstiz- na, 924 of 1992

l'-',adhLIwala KharE, W/D = - " R _ﬂ_—‘_-,-as:aval H/O HAaoa-c

S i
~ BT b= - -
243/1:), HG-LH-‘:;;:“. !'..’..f':;- ' . — LR e

.. w APFI;iC(:.r'-a

3. Upnion of India through General Manager, Central
P.Ellv.:?}, buluuay Vi \

B eeeeel2/-




{

(L2

ii. Chairman, Railway Recruitment Board (Previously
knﬂzg gé Railway Service Commission), Bombay
Central.

iii, Divisional Railway Manager, Central Railway,
Jhansi- |

L

e «++. Respondents.

o

33. Coizinal anplication no. 1072 of 1992

Mohammad Israil, S/o Shri Mohd. Gani, R/o ward No. 2,
near Railway Station Harpalpur, Distt. Chhatarpur.

s e Ao !-ic ant *
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii., Divisional Railway Manager, Central Railway,
Jhansi.

s Respondents.,

3. Original Applicastion no. 1073 of 1992.

Jagdish Prasad Tewari, S/o Shri Baij Nath Tiwari, R/o
Village Sunrghi, Post Tindwari, Distt. Banda.

[ 3 I ] i t'l ﬁ
Applican 9

Versus

i, Unlon of Indis through General Manager, Centrsl
Heiwey, Bombay VI.

13 Qhairman,r_}".a}lway Recruitment Board gprevious ly
KNown &s nallway Service Commission Ombay 5
cenireal

iii. Divisiongl Kailway Manager, Central Railway,
Jhansl. .

ess Hespondents.

35, Oriziral Application no. 1074 of 1992

Bhagwat Swas r Sharma, 5/o Shri U.S. Shaerma, R/o 72,
Nand Dwar, Gokul, Mathura. (U.P.)
os: Applizant,
]
; L -]..3!""
pbinee st




i,

ii.

iii.

36.

Mohd. Aslam Khan, S/o Shri Mohd. Yusuf Khan, R/o 114,
Mewat ipura, Jhansi.

ii.

133

37.

Bharet Bhushan, S/o Shri Keshav D_ s, R/o Poonch, Moth,

PDastt,

ii,

B
- te
ko
»

(gé:ﬂr_;;;gjnal Application no. 1077 of l??é?f)

[/ 13 [/

\Versus

Union of India through General Manager, Central
Railway, Bombay VT.

Chairman, Railway Recruitment Board (previously
kno;m is Railway Service Commission), Bombay
Central.

Divisional Railway Manager, Central Railway,
Jhansi.

es e Respﬂﬁdants.

Original Application no. 1075 of 1992.

& & @ Applicantlr
Versus

Union of India through General Manager, Central
Railway, Bombay VT,

The Secretary, Railway Recruitment Board (previo-
gslz kgown as Railway Service Commission), Bombay
entral.

Divisional Rezilway Manager, Central Rail ay,
Jhansi.

o0 RESpondents.
Original Application no. 1076 of 1992.

JhanSit

& 4 & mplican‘ti
Versus
Union of India through General! Manager, Central
Railway, Bombay VT.

Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay

H;n"'-—-
-

- O e
Diviciconzl Pailway Manager, Certrcl Railway,
-..-r._,'-:_'.l'

Respondents.

Asl.0k Kumer Verma, S/o Shri R.S. \=rnga, R/o

Nooned, Jhansi,

53, Piarard

aanw A 1icﬁnti
\ﬁ pp ri-.--‘af—

L A1

d0
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Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
known a:ls Railway Service Commission), Bombay
Central.

§ii. Divisional Railway Manager, Central Railway,
JhﬂHS?i . : .

see REspondents.

3¢. Original Application no. 1078 of1992

Shakil Ahmad Hasmi, S/o Shri wW.A., Hasmi, R/o Devganpura,
Post Panwari, Distt. Hamirpur. (U.P.).

eee Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. GChairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Rail ay,
Jhansi.

"N Respondenfs-

0. Originzl Application no. 1081 of 1992.
Viiay Kumar Dwivedi, S/o Shri C.S. Dwivedi, R/o Village
Tekali (Hastam) P.O. Hastam, Via Khurhand Station,
Distt, Eanda.
a0 e AppliCant
Versus

1 Union of India through General Manager, Central
Rzilway, Bombay VT.

ii. Cheirman Railway Recruitment Board (previously

known 2s Railway Service Commission), Bombay
Central,

iii. Divisional Railway Manager, Central Railway, Jhansi.

e 8 HEspondEnts.

44 . Oricinal Application no. 1083 of 1992

nNjey Kuiéx Srivectava, S/o Shri A.B.L.Srivastave, F/o
b avig AP ol OO rtgcf, JhﬁnSi. \
P Applicant.

(A "L f'ilf'f-
g G /




[l Xe [/

Versus
3% Union of India through General Manager, Bombay VI,
ii, Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.
iii, Divisional Railway Manager, Central Railway, Jhansi.

- T - eee Re.spondents-

4. Oriuinal Applicastion no. 1305 of 1002

Vinod Kumar R. Shrotiya, S/o Shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.

! ses App licant.
Versus .

i. Union of India through Gemeral Manager, Central
Rai lway, Bombay VT. '

ii. Chairman, Railway Service Commission( now known as
Rajilway Becruitment Board), 8ombay Central.

iji, Divisional Railway Manager, Central Railway, Jhansi.

«+s Respondents.

4Z. Oricinal Application no. 614 of 1993,

Ajit Kumer Srivastava. S/@ Shri K.B.L. Srivastava, R/o
902 Kalyani, D Civil Lipes, Unnao.

oo ¢ Applicant.
Versus

i Union of India through General Manager Centrsl
Railway, Bombay VT.

ii. Chairman, Reilway Recruitment Board, Bombay Central,
Bombay.

iii, Dilvisional Railway Manager, Central Railway, Jhansi.

oo Respondents.

4k, Original Application no. 1060 of 1993.

Anand Kumar Sharma, S/o Shri B.S. Sharma, R/o (C/o) Shri
G.D., Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bastra.

P A.pplican't.

Versus

| He

‘ Inien of India through Saneral Manacer, Lernral

\ -
F
\ s a5 t4=/

&fk




Jdiy 20

Railway, Bombay VT.

~ii, Chairman, Railway,Recruitment Board,(Bombay Central
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.
"o Re..'.pond&nts-

4 e . i

%

44  Original Application no. 1465 of 1993

Sanjiv Kumar Tiwari, S/o Shri R.N. Tiwari, R/o Gandhi Nagar -
“onch, Dietrict Jalaun.

oo Applican‘l’..

‘ Versus

i Union of India through General Manager, Central
Railway, Bombay VT. | g

ii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhansi.
e e e RESpondentS-

46. Original Application no. 20 of 1994

Arvind Srivastava, S/o Awadh Behari Lal Srivastava, R/o
307, C.P. Mission Compund, Jhansi.

e e Applicant.

Versus

i. Union of India through Secretary, Railway Board,
Ministry of Railway, New Delhi. ;;,

—

ide General Manager, Central Railway, Bombay VT,

Chairman, Railway Recruitment Board, Bombay Central
Bombay .

iii,

LB RESpDndentS-

o

47 . Original Application no. 70 of 1204
Promod Srivastava, S/o Shri S.S. Srivastava, R/o 157,

Chaturyana, Jhansi.
Aoplicant.

Versus

e Unicn of India through General Manager, Central
iailway, Bombay VI.

~i, Cheirman, Rai'way R_cruitment Boer

Ecnlay.

, Bomrbay Central,

— Y

\&;tﬁ"' .tn--.l.?/-




/(LT

iii. Divisional Railway Manager, Central Railway, Jhansi.,

s e RESpondBntsn

48, Original Application no. 402 of 1994

Lala Ram, S/o Shri Kashi Ram, R/o 487/3, Near Junior

High School, Nai Basti Jhansi
L eee Applicant.
Versus

i. Unicn of India through Secretary Railway Board,
Ministry of Railway, New Delhi.

ii. General Manager, Central Railway, Bombay VT,

iii. Chairman, Railway Recruitment Board, Bombay Central
Bombay. . _

+++ Respondents.

4¢. Original Application no. 413 of 1994.

Mahendra Kumar Adgnihotri, S/o Shri Bhogi Ram Agnihotri, R/o
422, Station Roa Lalitpur.

«es Applicant.
Versus

i. Union of India through sécetory, Railway Board,
Ministry of Raiways, New De lhi.

ii, General Manager, Central Railway, Bombay VT,

iii. Chairman, Railway Recruitment Board, Bombay Central,
BOmba Yo

e+ Respondents,

£ Original Application no. 488 of 1994.

Supil Kumsr Bhatnagar, S/o shri K.B. Bhatnagar, R/o near
R.E, Colony, Civil Lines, Lalitpur.

eos Applicant
Counsel for the applicant Shri R.K. Nigam, R
Versus

- % Unior of India through Secretary, Railway Board,
Ministry of Hailways, New Delhi.,

11. General Manager, Central Reilway, Bombay VT.

1311, Chairman, Railway Recruitrment Bosrd, Eombay Central,
D Aamls
e "‘-l"\,.-j *
o0 ® L:{ESE:'FJ:El'-
Counsel for the Respondents Shri A.V. Srivastava.
\I ') LA 118/""
’,.-f
p .
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5. Original Application no., 141 of 1988

Km. Indra Singh, -D/o Late Shri Chandan Singh, R/o 536,
Nanak Ganj, Sipri Bazar, Jhansi.

Counsel for the applicant. ShriAlok Dava

L

Versus
i. The Unicn of Indic throug
Central Railway, Bombay

ii, Railway Serivce Commission, Bombay.

Counsel for the Respondents. Shri H.P. @hakorvorty a
SMi V'K. GQ'E1¢

JUSTICE B,C, SAKSENA,V,C,

These 50 o'.As involve almost identical questions of

fact and law,

order:,

2, The brief facts are that cdin th® Employment Notice No%
£/80/81 was issued by the Railway Recruitment Board Bouba;:,
This Board was previously known as Railway Service Commissieni,
armchn

In the said Employment Noticeiyarious non-t8chincal categories,
category Noi{ 25 had been indicated for the post of Prebationary

They are, therefore being decided by a common

ORDE R (Reserved)

Asstt, Station Masters,

applied in response of the said Employment Notice for the said

The applicants state that they ha®

post viz Category No, 25,

successful at the written test and were called to appear at

They were called to appear at the

- written test held on 21,6.1881, They were also shown as

LN &p 1icant.

.++» Respondents.

5

|
l
l
'.
!

an interview %xsxk held on 31,3.1982 at Bhopal or other

I.:*'E»,,

* 45 that subsequently

\?UC%’ '.--pl()
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¥
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they were askad to attend the psychelegical test held in the i

office of the Respondent No.,2 at Churchgate, Bombay on 1245.82,
The further case &f the appl 1cants3hat thereafter a notice |
was displayed at the notice board of the Respondent Noi2

indiceting that some investigatiens are in process and after |

comnletion of the investigatiens the results will be deciaied m
. |

and the appointment orders will be issued for which equal

numberm of posts were being reserved. The applicantg stated

that k& he made representation on on 11.11.88 which got ne
response;
Gome

3% In the meantime it appears that the candidates
filed OAs Under Section 19 of the A.T. Act before the Bombay

Bench and the said OI.A's were decided by an erder dated 14.2%,9l
The applicants have also made reference to decision by this

Bench of the Tribunal wviz;(i) OI.A-. No!, 936 of 1987

Smt, Raj Kunari Sharma Vs% Union of India decided on 15.%,.91

(£1i) O.A. No. 318 of 1989 Rajesh Kumar Shivhare and Ors Vsj,

Union of India decided on 30,9%1991%

4, The applicants further case is that after the

said judgments the applicants approached the off ice of the
Respondent no!2 to bestow the same benefits arising out of
the said judgnents to the applicants but he was told that

he should alsc bring such a direction from the Tribunal, The
applicant further contend that ne inquiry had been conducted
in the matter and at any rate the applicants have not been
allowed to participate in the process of inquiry, Their

further case is that am &m the entire examination has not been§

cancelles nd tha appolintment orders he ve been 1ssued and a
\ F
Y "‘.‘.}2: |

et i
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circular has alse been issued on the same subject on 35%1/90

2, The Respondent ne%2 has filed a written statment in

almost all the d.Mi. Therein the plea’the O.As being barred by |

limitation as provided h Sectie 21 of the A.T.Act has been
raised, It has been stated that u__fnf as the applicants are _
concerned. the final selection of Xmks Category Nek: 28 wae- |
finalised during December 1986 and the name of the applicents
do not find place in the final panel issued, as they had

not secured adequate marks to qualify', The O'As were filed

in the year 1992, A further plea taken in the counter aff 1&}
vit is that the cause of actien on the basis of which the O.As

are being filed gannot be said to heve eccurred within the
territerial jurisdiqtion of this Ttibu_wl*. The Employment
Notice was 1§smd by the Respondt_nt No%2, the office of which
is at Bombay. The further plea taken is that the place of
stay of the applicant would net determined the jurisdiction

to file the O,A, It has also been pleaded that the orders
issuved by the CAT Bombay Bench or Allahabad Bench does not
afford a fresh cause of action and the O.,As are barred by b
time It has been pleaded by the respondent no.,2 that the
said circular has no connection with the present petition.
It was meant for fixation of seniority of selected candldatqs
anc since the petitioner ﬁus not qualified for finel selectlon
he has no claim for appointment, No rejoinder aff idavit
appears to have been filed in any of the d.As.

6, We have heard the learned counsel for the

perties,

Aecak
We may first ra;af the preliminary objections with

=
i

«o the malintaine:Ility of this O.A on ine gt ound

|

t":.r"--' ® iipzl

| £Y




of want of territorizl jurisdictionl, hdmittedly, the
Employment Notice was issued by the Railway Recruitment
Board, Bombay and the result was required to be declared by
the Railway Recruitment Board, Bombay. The applicants have
sought the relief of a writ of mandamus to be issued to the
respondents to issue the appointment order in favour of the
applicant within a time bound peried in consonance with the

judgment of thas Tribunal in O.A. Nok 318 of 1989 dated

lotaled
30.9.19591 since the respondent nel2 is ﬂt\.outsido territo-

rial jusisdictien of the Tribunal evidently such a directien
cannot be issued to the respondent nog. The provisions
of Art, 226&%‘1 the'Constitution of India will not goven the
sitsation’, The territorial jurisdiction of the Allahabad
Bench of the Tribunal has been laid down,i® Section 19(1)
of A.T. Act provides that:
®" subject to the other provisions of this

Act, a person aggrieved by any order

pertaining to any matter within the

jurisdiction of the Tribunal may make

an application to the Tribunal for the

redressal of his grievance,"
Thus for the purposes of maintginability of the 0.A, the
sine quopnon is that &k it seek redressal ageinst any eorder

kax pertaining to any matter within the jurisdiction of this
Tribmal.ﬁ-vidently since the Railway Recruitment Board

Bombay, respondent no!%,2 was competent tc declare the resultl
l ey
end it being mhﬁ!outsida the territorial jurisdiction of
' ﬂ:-ut I
thes Benmh of wsas ‘ribunal the applicants cannot seek
*‘}'\E\.‘f ‘-"":
redrescal of his grievance wh é.a of pot being alven any
Y.

sppoin meny order by responcent ne.2 . In excrcise of
under Sub SecC,
pov.ers conferred wps/(1) of Section )8 A,T. Act the Central

\
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[ ]

Govt, has issuved a notification laying down the jurisdictien
of the various Benches of the Tribunal, 1In respect of the

Allahabad Bench wie.fh 1Lb11.85 the territorial jurisdictien
kas indicated in the notification dated 1),9.88 which was

published in the Gazette of India Extraorgdinary dated 1.9.88
at Pgh 1 is ® State of U'.P:.(ucluding 12 districts mentioned

under sl Now4 under the jurisdiction of the Lucknow Bench

weeofte 15.1.91). The final list has also been shown to have

been published by the respondent no,2 at Bombay', Thus we
are satisfied that for want of territorial jurisdiction this
Bench of the Tribunal cannot take cognizance of these 0.As,

8. We may now proceed to consider the plea of the

O.A being barred by limitation which has been raised on behalf |

of the respondent no,2, The selection was made in 1982 and
when certain discrepencies was found inquiries were held and
on completition of the inquiry the final selection list was
issved in December 1986, The O.As have been filed in 1998.

Clearly the C.,As are barred by limitation &s provided under

-
&

section 21 of the A.T, Act, The lgarned counsel for the Q*\'
applicant submitted that similar matters were taken wp for
consideration by the Bombay Bench of the !ribunal as also by

this Bench of the Tribunal and the decision by this Bench o}
the frit-unal in the aforesaid (As were rendered in September

1991 while the decision by the Bombay Bench of the Tribimal

was rendered en l14/,,2.,91,
O It is fairly well settled that a decision of a

court or Tribunal does not affoerd ~ fresh cause of action
e
Tag question of law which came to ke decided could very well
PO oy
O LY : : v o
have Loor ;;-}L;:;: by the 2pplicant within the periocd cf llmatas
b phodh s

tion., Having failed to do so they cannot be peraiitec thet

0 R
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. |
the decision by the “ribunal &n other case d-?-nffardéa ‘

fresh cause of'action!. The case law on the question has been
i |

considered by the Madras Bench of the Tribunal in a case

reported in 1994 (28) ATC 810 A.I.P.E.U Class III Vsik Union of

India and Ors, We are in respectful agreement with the view ',‘

d' -
taken in the said , ecision’ We, therefore hold that the O.As

10. We may now proceed to analyse certain decisioens

gite? at the bar, The Bombay Bench of the Tribunal vide its ;1

judgment dated 14,2,92 had observed that most of the applicants

were not declared selected because they have obtained less

than 150 marks The Bench in its decision rendered on 142,91
marRs cyeve

wes held that the cuty off ds#e arbitrarggx as it laid down

certain qualifying marks in excess of 35% even though
suff icient nugber of persons were not going to join the

services amd even those whe had secured less than 150 marks

had to be appointed toc fill the available vacancies which |
were advertised ./%e?;tain directions were given to the respo= |
ndants(ito identify the actual number of vacancies in the Emple-
yment Netice No, 2/81-82 and the vacancies in each category

have to be further earmarked, This is for category no’\25,

(11) The respondents shall further find out as to how many
candidates, who appeared in the said examination,
have Peen selected finally and given appointments
Sielﬁiilother directions were also given which would not be
relevant for our purposes., Except to note that in compliance |
weth the directions given in the said order the High Power ] ‘
Conmittee gave its report, Thereafter a contempt petition was ]!

filed and in the contempt petition Bombay Bench passed an order k

. Ah
ceted 6%410,03 directinc thet all those applicants who have F
\
[ﬁr ;_"‘
oo 3p24
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secured 105 or more marks out of 300 shall be deemdd to have |
been recommended for Category No425 and the General Managers |

of the respective Railways shall take steps to consider

whether these ippncaﬁts can now be granted appitnihontl

in the vacancies which we have indicsted , within two menths ||
"

frem the date of receipt of the ordor_k”

11. The respondents thereafter filed civil appeals nol, |
1821=31/1994 and the Hon'ble Supreme Court vide its juﬂmeﬁ
delivered on 29i951994 set aside the order dated 64,10L93

passed by the Bombay Bench of the Tribunall, It did not find

any arbitrariness in the cut off marks which were also adopted
by the High Power Committeelf Thereafter certain other
petitions were filed before the Bombay Bench, Thelleading

0.A 3s 280/91, The 14 O.As were decided by a common judgment
dated 1.,2.95 and they were dismissed on the ground of limi-

tation as also on merits:,

12 The learned counsel for the respondents has also
placed for our consideration a decision rendered by the ;3‘

Jabalpur Bench in O.A. 4%/38 decided on 61295, The h
with

Bench took the view that, the decisions in appeals by the

Hon'ble Supreme Court through its judgment dated 291_91'94..5_

the matter hzs come to an end and dismissed the OA holding that

the applicantg was not entitled to any relief.,

13 These O,As have hear to suffer the same fate: They
are barred by limitation, not maintainable befere this Bench

and even on merits no case for interference is made out,

11 the C.As are therefore dismissed, No erders as to costs

Jik o2l o :
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